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(M atafam ff qro 2 ¥ @ (42) F wew % B et S @ orrts & aafa s
A & a= Y g T AT § segrie gy av Al R wd iR arfe &, s ¥ e e,
AT IuFRO, dtaw iR, FRe Fegiit, TRT TEuS, WY RAST ST A9 A7 ATET
T @ Frar |, g, wg o A R R

() o ¥ deragre T JudH WSAEIT & ST, AFET sdRad A A Rehew
argf weaEy;

(i) W & st Ay At & anr gt 9t # st w713 w1 v
FT;

(i) Pt Fraem, 37 anyia oo, gowst st seragrc dard, sTERe darg A 9o,
AYF e Tee,

(iv) e SaTd A9 ThwmEfir, Tefaegién, Thindim, Bren @ gaer sqaar; &

(v) wft T sfiwET W AT,
(@ “hw & Fot (R wratwg i fw B, 2014 % mnfaRe G sfoe &
(F) ooy aqET -y § I At ¥ ey § R aww afing & e @ ame

Hatim AAs ¥ R R smo,

(%) et & whiriaaw £ srgecdt s §;
(@) “arr & afaffer ff s atne §;

(2) 37 w=gt fic vt ¥, 9y w7 Fawi % vy ¢ g afonfia == § oir sfafew oy st (afeman =i

& fafader) Pram, 2014 & wfoarida &, 78t o &1 5t worer: g sffmY v s P o )

3. faeft Sufral arr PARe=t s it 3 w&fta AR Rrgr w1 w=g@ faar wmay - (1) s faef

FYAT R | AT goraE @A 1 e F dtw R & Wi, afafas € g 380 # sgwmr (1) §

AfifEe RfafRw & 1R T it § ReEr 0 aftg £ o=t & Ddwwor % fe B |

ITABT FGH | '

(2) fadeft ol ¥ FPrReray sl g s v (R e & off iy ey €)Y ooft & 4l ot &

rTfier weaw =4fYe & fory, et Rt safly €6f, -

(%) =afRF T YT ATH AT ITH;

(@) AR q& & w0 7 § 97 QT AT FqGT Iq9;

(1) TRaT T AW Sty WAt ST AT S gfasaedy w7 AT,

(@) a7 qrlis,

(F) fFrame %7 T,

(F) <rfraa,

(@) AR = T S 3= AgrEer T & 9 ge o

() T #E, T N g i i sR A mAm (afR A afRr S ow ww @
afdyF are e § 9Y asft qrnet w1 satr 3 gem);

() I TyTE wvaT T (&), IR s E:
(=) o, ARk ¥ A
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(@) v Tt g arodig o § FRew 9T gor v € (AT FReE 98 awwr 1@ g oar
e ag= der (R), st w7 e sl wreine agam den(Eeri);

(3) 3% gTO Tl T fAderE Ue

(%) wxErat et (b= g ¥ o), ok

(@) €AW ard-E |

(3) € fRdy St swwa & s derEe v f e £ (AT f sty F e PR $

o] Fat (AT wraitay it G Faw, 2014 ® gar Ieafie odft B st e 380 FF 3w (1)

¥ graal ¥ aare AR Fot grar RhEor F R sifie genaw F A9 16w TEEft-1 wree s

it 7g sraew WAty ol 4% gra sl g7 wey s Afvat $ sdia s § gerf @

FAT AT W Hoqagr< T3 6 T * fong O Rt o+ g sifem sy frffamest, afr s &

wHrEET Y Temnfa wf g mafie gom snEr Ot B3R Ao F it s & o

T gRT FRiET g £y Frf A wutee a9 §

(4) gt urr 380 W Iy (1) F aefi Rredtaor F Ry R w weaa Twmas § Fré ufiady

i strar & sraaT I3 g & agt ARl Foeft iR afwdw 6 arhe & fiw R §t omwfy F e s

(s ey sk $ig) Raw, 2014 § gafaiRe Ge afds 75 oedi2 # afawds F a1

Ao TRy ¥ "Wt TR T |

4. ARt woeit wr iy Reer - (1) 7o fRdY St weiw sty of % R sy

i yareral &1 A Brawo gl ¥ saqar o 99w sEy A sar i fafafe

CANIES

() sfrfRey it ereare 1X F Sweel F smE owF qry @ew R o T e Tomae
Frafy Fafay 1 s,

(i) e Faeft ot grr or9A e & 3 wwy wgw Y & I9awt ¥ aefiv I7% fAmwry ars Qor
# ffge it & a9y 731 9w e w@fe & Reon § sy § g9t
TETE
T wg % gl TF TETA S ATeT W FE § agi SART Sl ATeT § yArh sqaw

e FpaT s
Tty Ty ofte ot ¥ srgt T awee A et Rl soelt srvar Rl Sefagt § dt et ¥

fore e aames & ge &t & saar TR far § v 7o R s s frg e,

(i) 39 Fraw (2) F srgare SrETda srgET sory g oA a2 s sy geaEen

(2) T el $oit WRER F wwy wgw g e 3y aifte R P § qrg fafERe

TR HAF FAAT, Fqf:-

(F)  wET Tere ¥ Frear w1 Rew-fred frafaR g,

() g & T =t w7 aw St EReft Fudt sraar Gt Rt St £ Rt syt Sl ser e
Foeft e A BE o re Gl B et sraay by w8 sl SR v fifve el
ATfreTT gt Frdy arfarfrae 6 yr 2 % 97 (76) ¥ wutwrta &g 9o 9w e,

(i) & ATy FF wefy;

(iii) HerEET w1 fra o v,
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(iv) a9 F 2 gTEAT ] w9, 9% ¥ A9 T deqyer fF il 3 & e agaw of s aw
auT 4 demagre & way § frg sy (afy 9 9
(v) UF HEragR FT T,
(vi) U FoATETT T TAT TeHT g€ e wee;
(Vi) TF TN & qT AT TH0GT F G9H & I3 F ST AL sperqn Argy Foredt T Oy
(vili) 3 smery 7 g ¥ TEr derEg g 98 & G §; de
(ix) Ta=fra somar w1 gase & g sraegs derag F Fr o=y =1
(@) wver wearas Ao, e et g,
() a9 & R samafda a6 afir,
(i) TEATAST F THFAT;
(i) TR W=
(iv) wTRdT i arig, _
(V) =TTt % ey & e sy et #51 fF Ty gerady w1 =R,
(vi) weaTadR #T Al sk
(vil) sTeET Foord & araar et ar=r arfReTdY 7 ogHiEm 9k #E 71
(viil) wrTe F faeft S ¥ =rymry w1 1T ofiv e ¥ are} @R et fi fifte, aaf
a7 gEifee $9+t |fgg #1 o9 d9g 9w & 9iv 0 [ F sFor & g9y § By
STvr (FTAT, TfR #E g, Aiga) % e § fatfy -
() & smew §i aria;
(iiy srefe sraay wmg Afe & e
(i) TAfer v nfd sra@r stawor 71 F8wT;
(iv) Ot o spraT steor @1 v, iR
(v) e Foerd &= srwar Rl o wfarer &1 srpete, afy S
(3} == fAgw ¥ simlde seaew, @@ § @€ty e =i & =i af 6 enfy % = aw f
srafyr % e TR Y wegg R s
7ig 3g % g, Al iy wroor &, o g9t AR st g PR A sl s e ow
sratd 1 aifdrwaw fiw e % g oy weaT €1
5. el sonft & Srevelt Fy Smalier - (1) 3w Rkt doeh g 381 Fr wowra (1) ¥ @ (F) diw
T 4 Y s AT deragT TuTeT % Hey F & R T e shar s F e R
qTEZ FFTIEE AT VT AT AFr3eel & [l wf spwar g Tfes wrfterdy & femadre
FATIT
FOETETOr — 39 IT fad F 99 F Ry e swrade”, ot o iR TiRes wofierd & wd wwen =
gfti=w sl fift oo wofterd sfufgm, 2008 (2009 #1 6) ¥ Ry gu ad §)
(2) Few X ggie wErdr R Ferades ¥ syt o suw s gAe Tu Faw, seerw
aftads wfg, gt o oy g1, st st ax @y i



[ s 1-w=98 3(i}] ST T TR ¢ TR

—

— —

6. faReft woft & deragic @At $t geft- aeie R ot gee-aa Y arfta Fvaoe (Refeor
Frgterq v te) Ram, 2014 & sfter a7 Iuafia & giga 7o7 qFdl-3 § 9ea J Rl &6t g
=TiaT oY sgEaTg vt $f uw g & Ay fafta R aege s0i)

7. 1w Ao —yeis R Ff oraT fsfig af & gl & aviw § g G it o=t F ofiox
FT (AT wTaie @ §|) Raw, 2014 § 1 s fe F vy wow w4 # Grfiw i B
T & awy yatde AT % ary anfifs Ear da sl WRrgr ¥ auy wee F6h

8. FTaiaT wgt TEaTaer diar s s Rt & e 3 B - (1) Bl Rk st g
W #t A v Fvan AufEm Tearaw 7 Beh & afimfar @ e o smom, sk
s & sreamg XX sraie 9T ¥ arge Rt et she 57 Frwt # <R F w9 w1 aagame oy
ferar smeEm)

(2) TR Foit & gefdm el eardw ¥ s § fag e 5t 37 fiv w0 (s
wraterg iR dra) fraw, 2014 § Tar Iydfda fra gem

(3) o T P Flt aree ¥ aroAT FEER B 98 F g, 97 ag 39 aw A AT a6
g 1 A, e Tl gear 3@ $f arére ¥ g F qra #rf e die i st § Seerd
o g ATUAY, werek o e § Sopy F1E 3 HeqdeTE 8 7 g

9. T < R =it Fr vfs 7 7 a1 1w RFARm e T G e, 9, e
A sg=are araan sy gTERe el a0% & ae v F &9 § s = 9 oy FY st -
(1) =2 it argHee & R et g & R g v -

@)  9rg@Ere 9t = T 9y % w5 ® fafaRe gro aenfe R s -

() 39 90 %1 % 72urd Skt sl & g gwariw £ sty

(ily U Ter FT AL (qfeAw); svaET

(i) 3T FHY FT T =N
(@) T (¥) ¥ SYET () ¥ AT qEurdl FT TR ATAT qIT FAAT G (F) F IwEE (i) § s@fiy
Ay (7fssr) T SH-oT T s Hiaetty SRR (g s fi) afaf, 1948 (1948 5740) &
e 3 ¥ srftw xw FAfde aeres TR spaar s sifeay, sraar sigh ueT Frf gwendt 76 § 95 aay
srger srierfaaw, 1889 (52 3w 53 R #.10), it a4y 6 # 71 I e ¥ g F1% s geTe
afafaa & e goanfit g wnfte 2m

(M @ (%) ¥ IggEe (ji) o safde FU F amgurdd F1 wwror-ay e sh et sthvae (oo
#T &) sitafRaw, 1948 (1948 #7 40) ¥ @< 3 & sreftr e, warfeafa, aww swrger sifaf=w, 1889
(52 sfx 53 Rwarfw #.10) $r umer 3 grarzar IvEfd au Remr &g nftg =l ¥ awa gamwia
g R I e wrAe # ooy RErd o st £ fRufe aog s afafRas, 1889 (52 s 53
fawifaT =#.10), Ft s 6 F 1 3% Www ¥ g #¢ s gaag afafige § [ el oard
T ATRTTeE g
(2) A Fft apHee F B of arr # Bl €9, oA 6 9 e 9 F e § e g
TaTiorT 2pfi—

(F) I8 T FE Tt Rkt srfdrea & g qeamdy € v

(@) TpEEs % 39 WO § wrg e (afses); s

(M I FIAT FT HIT TTAREY, TN TPEEA F IH AT R 9T AZ FIH FT TIEFRTT TEA AT

et swf?w ¥ gwer sTaq Teor FY T

(3) Frgre = diur @ FiE e wmEs ft s Rafia & F o w1 & yarfee g

Eucud
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(9 =fE e, ogdee F TR el 3a § AT § fg 98 8 ToeTse FRem, 1961 FT UF T §

-
(%)

(@)

(m

10.

(2)

(%)

(W)

TEqTEA] w T 39 R F Rl weurd g e v F w1 § gt f ot fad
STV & WA IEATIA TAT TAT § S G wede % s gk €9 & freqofige g,

eft ¥ Prirerst ofi et Y o e, 2R P &, wrew ¥ Prare w0t T saReat F A o
7a, oY FAt § AT ¥ gEAT PER T Ry w8, e F SET I W 2 #
A T 4 AT ol frogefig g

TR W 97 ZEITR AT I qar wreg ® St R was arer et amiEt % agee-
T, g AUt g, 3% gw 3w # Ad F gwy Gizdsa FUU e o IF 3 FHeT F
ST T F T & g g |

sryfem wemdwl @ o —(1) fa¥dt St g g F ave s B o 3 st
Fft Twamiy STt T g o Tt v e qearas sEft arar # 37 &, agt o Rawt § &
g% O & 5= =1 & g g9t SRt wrar # sy waw R s )

STt UHT FE IATE AT F ATER A e § g T Fraffue g gerer o qge ¥ amg
srferorTiove o sImaer, afy #rd g -

O gt et s 3% wer wfy g e

TH 397 (@7 39 39 & R wrm) 1 Al (wfew) wgi ag o i &

Ty 9g % wgt Ft g F e (5 3w F e 4, 99t 59 gyt A arsaie
FT GEATHAT 4T W< TorAi o ST FYgeity sifra (oo s fi) sfafAaw, 1948 (1948 w1 XL) ¥ &=
3 % st o forg afRe T Tomfae sraar Siasta sifve, s stgh OaT 8 weard A 2 agi aew
I arfafw, 1889 (52 sfT 53 RFfaw #.10), a7 6 ¥ T7 IF Yoo & Ry g sy @
afafaaw & Tyr AR felt ourd o st gm)

(3)
(%)

(=)
11,

(®
(@)

STET UET AqATE W H i sran & wgi @y FeRfe g aftwafe gon -

et 3y RITATSTF F qHE Ifead g Y it @ arer w8 Aftasen, weiA, offe v

T T wien T er-a Ry TR Y T # e wemaw s e Rt # aaia e
WY & WY IuEfia R 9w a5 e Rt seew
Farater frg srdd, srrty —

wrEEed % faww 9 iy F w0 F Bl =i & e w18 agai

vau FRas swvar yaus N Aghe ¥ fry dfdest £ of i ot dfe e # wff & 1,
st fRafdifRa 39 gu o s,

(M et s e Sl 6 9f, St degagr % qmreg yeree & At 6 et € g et &

agt 4 f 7 §;

() greferd W ) gF afy;
(%) 7ft TievFeq W Rasi & avas &7 & widgd woie & qreaw ¥ geara< e g &t geares

£t gfay
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12. PRyt ol & =0 ¥ ey wdm aren freror ¥y wiEr —af A = a1 =fF g
wffaaw sreay 3a9% i =9Te o ey ¥ anfiw Rt ot § =0 & WRrfrea Rl A staan g
sworan Faaeer ¥ snefim Rl A 1 9T 37 HowAge A § o7 9g sutE ar 39 sIe aug % e
e, 99 9% f% 1 Jfufraw s 9% wdfia I o faged Foanfiw R s sy A s e &
WHretga 7 g, dfaffs & g 210 F sefin smwn w9 ¥ g Swardt gon s s &
nfoeET 3a% freg FTiaTs fir i '
13. vty Prgarmt i (e S SE——(1) 4Ry 390 ¥ g ¥ Ry e ¥ anr
famTfir sraan fmrfag 7 ST aneft w7 sl =2 39 s (R wad sw% warg st saet w7
2) F " # Hswage T warid T g oar A A @ sy a6k ar 9 w0l @9 aw s
g T (sridrar) ST TE 00 I3 7% T St s afgfy o R 19 (G S
FAT de wRdiwe speng) fafRaw, 2009 qar wiediw o &% gro o [ ARy ¥ afafes
e § gfeafem et %7 o= AT o
TR —3® R F waem ¥ Ry, sy Mg g (B soi ga1% v ardisre
FET AT &) & Wi 7 Jeft Rraraeme g gl s 08 Msaeme oty sard s et e &
Frae e & w0 g mfist e oftt & w7 § 91 sowoor sfisg )
(2) At woeh sardéisre ardy At Fom A= o fa-
(F) Swdr vt gf = St sl qeF fde w7 & #5750 B i eloe 7 g st s g 2
# (s 7 ot & Ao vawT e st s R s A F3 100 PR sl
TR TR
(9) T F9I7 4« Fqgar g <A 7 (@R F9/ F Ay 57 29 o Qs s7 a7 AT a9t &
fdt w2he T W =TI T e
(M) o AifRE & g 123 F ey Ba o anf § § w7 & w7 49 96t % foro gheofir
T T TTAT AFHT 2
(9) =E VA S QTAAT ATAFT F QI FAT & 51 70 Bftrw sl e siw fifasg @ wra
THG-GHY T ATAFHTHNT Gl }
(3) T KR MESIR I wO F Forw Frfanaa wEA ST -
(# wrhwat e aa R ¥ 30§ el it & oft an st o 5 & g4
T AT & srdiw, Sigt i g1, wawas aATE qr g2 sty S
(@) ardwat Fe srESteR 9Ir w ¥ arany fetaw s ¥ fg e v e sl
e Raffer S & oo ey €Y o iR semfs g w Gl
(M @3 (@) ¥ afiv st fefaw i 9ifis arfie & W & w1 7= R gger wiediy sfaglR
s Rfmy A 7 (757 SegwRg ¥ Tr) s 9 T 6@ o gEer f sl dwr
e affa i R & gror awe-ge o RfaRe frarso
i 7% ¥ wrdwat FoAt Y aiifas fEa< ¥ arerm & sy 9t ok Ay i
12 gr Rfafde v # g% (W) ¥ afiwr ardres F gry T geowr o O gege s 0ih)
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(=) W afngfa @ik Rfar € g (1) F aefiw smew wfE ¥ & Ry f s@fy & ofae s
WY B¢ gEer qan wagiw, e B ag 9% e ¥ Roem % forg sravrs audt, witnm |
Y g i et T g ¥ i R ¥ sfaT ¥t w1 Fem som:

Ty Ay B AE AT TR MEE W 3T 9 araa F @ G f safy ¥ sfiaw afy
arda gfayfd st RiFT fiF wrer NeEgw d B 9@ 1@ w5 ofede Rty s @ ag
Ty qT TF WAy 9y s s 98 serar st tinege i wreer At f sl s a 39 i
I TfiEds Ay 7 forg ) _

@ Tt o wrty sfgfRy o Bfmy 9 g g (@) F aoftw ardEe # s R

* a8 ATty sifR i Rt @ < fei B, dur & arofia sfasgi@ sk Rftwg ad
T 7AR-gRT 77 AT fmr e, 7 graw w0
(@) wrhiwat Foft, T F Q1 wiRga gt B § oF oisieas Rles dx gea g
fasfir Teamdt S, Ry AT e e S0t Red O ¥ g 9eer £ fAff
s R foras @i 39 whie w7 e 39 § gd sy sfagfs s RiRwy i gar ot
R, 7 =l gro st e v o
g 78 F Tt TR, 7 Rl #1 g T wee w1 gay e il i Rfter
¢ T R T srgE Y e i she s e grer et wfny s frfv A # s
Fror s e A Rrgor oft werw fray smn
(@) sy e Rt S qar st e, 78 Rl F wrew Fro sm @ e §
37 i (8) ¥ w1 RfRRw fageor Ry w1 ofi =7 = st ot & wft ofwfors Mt
¥ v ey ey gearht ¥ grarme gl
@ arleat FE arita F e o anm F R o 3Rl aftwes $6, e 2l R
st e arfirsy A g Foill
(#) STt St arSrar et f gt A % B sl sfasgfa ik Rffsg 9 5 aw
hreftea grftar s wath
(=) wrfiwat sudr AR gFvas & $ gy sF s v S50 s 1w w1 5 O
At v 3 SF ardeme ¥ it 3 Forg 26f Reranme S wwm)
(2) wrhwat s9AT 9T § 97 WL F H|IORE AT AN [E AaT Afaw e gyt ¥ Qi
GO FAHTA 9T w0
ot - 37 i F s & R
B I P § sfafRe) w1 0eT s aide § S ol s ik R S A
e § ol wra fdarme i F1 et w3 & R srieat st g nfga &1
(iy =riorReEE dwEr & wigfy o RAfmy 9 ioRas 9w faw, 1992 F Rt 2 Fav
faffrem () # warafena afoRas e afima &1
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(iii}

()

(=)
")

)

&)

(=)

(=)

‘ARt afes 99 & Ut feerdt St aiide § & W % ange Rt 3o & wofie §
Frawal 94T ¥ 37 qryTow 9 ¥ oy afiew ¥ w9 ¥ w1 w0l & Prav feg w4l
Rrermrme & @y affus sy Suar aaHEE T TIET W ¥ FTOE T h Ay
FF AEHAR R F37 %7 7877 &

i AvEe, wsdrane 71 vina w & Rrg, Prdrewr & P srefty sfigfy &fx
fafamg @ T 4uadt Prgr, 7F Relt @ Rafafd Ry o sl s s,
rete—

FTETRT 74T T ST FLA ZTH 4T IFH 39 F1 GRATAT w2 a1t forga;

B/ =1 o= vaw Jreit widfrgfifRat 77 owey By oo o B sl srfisat sott oarft
g%, & Fudet 1 Fdt F Frdt qmard g s vy gea € o

fy Frérrat S0 aroa # FrE T e vl w1 T € 9 9T F saF wae wrfag
&7 94T

e Fréregt FOAT T WG B FTEETC T VT ST ST 7a) 6y € @Y S # ga vy wgt
3o fAaw, sfaRafaim or sEy o @ Ry o R & R guseg € e g 9
et & 7Y & 9 wrhwat v F el ger weiwd wEs g sy gwwr agare A
Fdrerer & forg @t s,

7| a1 # Rt sw ot w1 et gon &, st foeft % fefes & somor-os i wnita wfs,

wrirraf woft, Rreft sifirems &%, 2y Rgarme & g frg 7o w0 £ aftmr =@, s et
¥ ury, FrEdrarc ¥ areEt #y fam ey 9 afyerd £ AR w6,

ofy ety whrgfa sl Rfterg 91 a1 $9f g & oo v RBrg 99 ¥ B s 98
TEATET AT TEHT FrE W A Srar # 7 § A T Twrd a0 3w W 7 A F orpAw 3w
Fearary Y T 9t & qra dow By srom Rrawy a6 @97 S § q8T TEyE w1 gy
wrftre fFar s # s # 9w 2w F vagarEre 1t arfias gavare & wiivsa wwad
g WA ey smom

(5} (%) wrireat Fodt FY vl & g #1¢ smaed 7%y 79 7% il w@l far o wa 7w

(@)

()

miﬁmﬂmmmaﬁrﬁmﬁﬁﬁﬁsmﬁmﬁg@aﬁdﬁﬁﬁﬁl

% Wt smed aev g (%) F gaffaily wow & fmr sndt Bt @ e af w1 sridene 6
Frary grfler FUR F ¥ Fore antror ¥ gy # ordy Ry st &)

srriterat woht £ ardSery £ wler ¥ o sredteen Srad aedis Uar v off g s R
Frdres g e e aref¥i &), a9 9% e A an e ® qefRE, w3 e 1l G
T w9 9% 98 F99 1% R 7 37% 98 Fuy o & B aod Plm egafa v & 6l
T AT sy ol Rftag o @ el tRmr, 7 R § setrew & Y ofew
e sd § 9 yredwes ¥ oY agata arra w8 &)
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(m wfaFaw ¥ soey s & wog Rao 3 % Rro wft et sraan srddta # g9 Faw
TV g AT Y G & IHAT & forg &% & R vy g
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U FAR, WA W

MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 315t March, 2014
G.S.R. 266(E).—In exercise of the powers conferred under clause (¢} and clause (h) of sub-sectien

{1} and sub-section (3) of section 380, clause (a) of sub-section (1) and sub-section (3) of section 381,
section 385, clause (a) of section 386, section 389 and section 390 read with section 469 of the Companies
Act, 2013, and in supersession of the Companies {Central Government’s) General Rules and Forms, 1956 or
any other rules prescribed under the Companies Act, 1936 {1 of 1956) on matters covered under these rules,
except as respects things done or omitted to be done before such supersession, the Central Govetnment
hereby makes the following rules, namely:«

i. Short title and commencement. - (i) These ruies may be cailed the Companies {Registration of

Foreign Companies} Rules, 2014.

(2) They shall come into force on the 1™ day of April, 2014,
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2. Definitions. (1} In these rules, unless the context otherwise requires,- -

{a) “Act” means the Companies Act, 2013 (18 of 2013);

{b) “Annexure” means the Annexure enclosed to these rules;
{c) For the purposes of clause (42) of section 2 of the Act, "electronic mode” means carrying out

electronically based, whether main server is installed in India or not, including, but not limited to -

(i) business to business and business to consumer transactions, data interchange and other digital

supply transactions;

(11) offering to accept deposits or inviting deposits or accepting deposits or subscriptions in

" securities, in India or from citizens of India;

(i) financial settlements, web based marketing, advisory and transactional services, database

services and products, supply chain management,

(iv) online services such as telemarketing, telecommuting, telemedicine, education and information

research; and

{v) all related data communication services,

whether conducted by e-mail, mobile devices, social media, cloud computing, document management, voice

or data transmission or otherwise;

{d) “'fees” means the fees as specified in the Companies (Registration Offices and Fees) Rules, 2014,

(e} "Form” or “‘e-Form” means a form set forth in Annexure to these rules which shall be used for the matter
to which 1t relates;

(D “Schedule” means the Schedule to the Act;

(g} “section” means section of the Act.

(2) The words and expressions used in these rules but not defined and defined in the Act or in the Companies

(Specification of definitions details) Rules, 2014 shall have the meanings respectively assigned to them in

the Act or in the said rules.

3. Particulars relating to directors and Secretary to be furnished to the Registrar by foreign
Companies.- (1) Every foreign company shall, within thirty days of establishment of its place of business
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in India, in addition to the particulars specified in sub-section (1) of section 380 of the Act, aiso deliver to

the Registrar for registration, a list of directors and Secretary of such company.

(2} The hist of directors and secretary or equivalent (by whatever name called) of the foreign compahy shall

contain the following particulars, for each of the persons inciuded in such list, namely:-
(a) personal name and surname in full;
(b) any former name or names and surname or surnames in full;
(¢} father’s name or mother’s name and spouse’s name;
(d) date of birth;
(e) residential address;
(f) nationality;
(g) if the present nationality is not the nationality of origin, his nationality of origin;

(h) passport Number, date of issue and country of issue; (if a person holds more than one passport
then details of all passports to be given)

(i) income-tax permanent account number (PAN) , if applicable;
(i) occupation, if any ;

(k) whether directorship in any other Indian company, (Director Identification Number (DIN), Name
and Corporate Identity Number (CIN) of the company in case of holding directorship),

(1) other directorship or directorships held by him;
{(m) Membership Number (for Secretary only); and
(n) e-mail [D.

(3) A foreign company shall, within a period of thirty days of the establishment of its place of business
in India, file with the registrar Form FC-1 with such fee as provided in Companies (Registration Offices and
Fees) Rules, 2014 and with the documents required to be delivered for registration by a foreign company in
accordance with the provisions of sub-section (1) of section 380 and the application shall also be supported
with an attested copy of approval from the Reserve Bank of India under Foreign Exchange Management Act
or Regulations, and also from other regulators, if any, approval is required by such foreign company to
establish a place of business in India or a declaration from the authorised repfesentative of such foreign

company that no such approval is required.

(4) Where any alteration is made or occurs in the document delivered to the Registrar for registration under
sub-section (1) of section 380, the foreign company shall file with the Registrar, a return in Form FC-2
along with the fee as provided in the Companies (Registration Offices and Fees) Rules, 2014 containing the
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particulars of the alteration, within a period of thirty days from the date on which the alteration was made or

occurred.

4. Financial Statement of foreign company—(1) Every foreign company shall prepare financial
statement of its Indian business operations in accordance with Schedule Il or as near thereto as may be

possible for each financial year including—

{1) documents required to be annexed thefeto m accordance with the provisions of Chapter IX of

the Act i.e. Accounts of Companies ;

(ii) documents relating to copies of latest consolidated financial statements of the parent foreign
company, as submitted by it to the prescribed authority in the country of its ncorporation under the

provisions of the law for the time being in force in that country:

Provided that where such documents are not in English language, there shail be annexed to

it a certified translation thereof in the English language:

Provided further that where the Central Government has exempted or specified different
documents for any foreign company or a class of foreign companies, then documents as specified
shail be submitted;

(ii1) Such other documents as may be required to be annexed or attached in accordance with sub-ruie (2).

(2) Every foreign company shall, along with the financial statement required to be filed with the Registrar,

attach thereto the following decuments; namely: —
(a) Statement of related party transaction, which shall include—

(i} name of the person in India which shall be deemed to be the related party within
the meaning of clause {76) of section 2 of the Act of the foreign company or of
any subsidiary or holding company of such foreign company or of any firm in
which such foreign company or its subsidiary or helding company is & partner;

(i1) nature of such relationship;
(iii)  description and nature of transaction;

(iv) amount of such transaction during the vear with opening , closing, highest and
lowest balance during the year and provisions made (if any) in respect of such .

transactions;
(v} reason of such transaction;

(viy  material effect of such iransaction on both the parties;
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(vii}

(vii)

(ix)

amount written off or written back in respect of dues from or to the related

patties;
a declaration that such transactions were carried out at arms length basis; and

any other details of the transaction necessary to understand the financial impact;

(b} Statement of repatriation of profits which shall include—

(1)
(ii)
(i)
(1v)
2

(vi)
(vii)

amount of profits repatriated during the year;
recipients of the repatriation,

form of repatriation;

dates of repatriation;

details if repatriation made to a jurisdiction other than the residence of the

beneficiary;
mode of repatriation; and

approval of the Reserve Bank of India or any other avthority, if any.

(<) Statement of transfer of funds (including dividends if any) which ghall, in relation of any fund

transfer between place of business of foreign company in India and any other related party of the foreign

company outside India including its holding, subsidiary and associate company, include—

(i) date of such transfer;

(ii} amount of fund transferred or received;

(iii) mode of receipt or transfer of fund;

{iv) purpose of such receipt or transfer; and

(v) approval of Reserve Bank of India or any other authority, if any

{(3) The documents referred to in this rule shall be delivered to the Registrar within a period of six maonths of

the close of the financial year of the foreign company to which the documents relate:

Provided that the Registrar may, for any special reason, and on application made in writing by the

foreign company concemed, extend the said period by a period not exceeding three months.

5. Audit of accounts of foreign company. —(1) Every foreign company shall get its accounts, pertaining

to the Indian business operations prepared in accordance with the requirements of clause (a) of sub-section
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{1) of section 381 and rule 4, audited by a practicing Chartered Accountant in India or a firm or limited

liability partnership of practicing chartered accountants.

Explanation.—For the purposes of this sub-rule, the expressions “Chartered Accountant”, “Firm” and
limited liability partnership shall  have the meanings respectively assigned to them under the Act and
Limited Liability Partnership Act, 2008 (6 of 2009) respectively.

(2) The provisions of Chapter X i.e. Andit and Auditors and rules made thereunder, as far as applicable,
shall apply, mutatis mutandis, to the foreign company.

6. List of places of Lusiness of foreign company.- Every foreign company shall file with the Registrar,
along with the financial statement, in Form FC.3 with such fee as provided under Companies (Registration
Offices and Fees) Rules, 2014 a list of all the places of business established by the foreign company in India

as on the date of balance sheet.

7. Anmnal Return.- Every foreign company shall prepare and file, within a period of sixty days from the last
day of its financial year, to the Registrar annual return in Form FC.4 along with such fee as provided in the
Companies (Registration Offices and Fees) Rules, 2014 containing the particulars as they stood on the close

of the financial year

8. Office where documents to be delivered and fee for registration of documents.- (1) Any document
which any foreign company 1s required to deliver to the Registrar shall be delivered to the Registrar having
junsdiction over New Delhi, and references to the Registrar in Chapter XXII of the Act i.e. Companies
Incorporated Qutside India and these rules shall be construed accordingly.

(2) The fee to be paid to the Registrar for registering any document relating to a foreign company shall be
such as provided in the Companies (Registration Offices and Fees) Rules, 2014.

(3) If any foreign company ceases to have a place of business in India, it shall forthwith give notice of the
fact to the Registrar, and as from the date on which notice is so given, the obligation of the company to

deliver any document to the Registrar shall cease, provided it has no other place of business in India,

9. Certification.- A copy of any charter, statutes, memorandum and articles, or other instrument constituting
or defining the constitution of a Foreign company shall be duly certified to be a true copy in the manner

given below —

(1) If the company is incorporated in a country outside the Commonwealth-

(a) the copy aforesaid shall be certified as a true copy by-
(i} an official of the Governinent to whaose custody the ofiginal is situated; or
(ii) a Notary (Public) of such Country; or

(111) an officer of the company.
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(b) The signature or seal of the official referred to in sub-clause (i) of clause (a) or the certificate of the
Notary (Public) referred to in sub-clause (ii) of clause (a) shall be authenticated by a diplomatic or consular
officer empowered in this behalf under section 3 of the Diplomatic and Consular Officers (Oaths and Fees)
Act, 1948 (XL of 1948), or where there is no such officer, by any of the officials mentioned in section 6 of
the Commissioners of Oath Act, 1889 (52 and 53 Vic. C. 10), or in any relevant Act for the said purpose.

{c) The certificate of the officer of the company referred to in sub-clause (iii) of clause (2) shall be
signed before a person having authority to administer an oath as provided under section 3 of the Diplomatic
and Consular Officers (Oath and Fees) Act, 1948 (XL of 1948), or as the case may be, by section 3 of the
Commissioners of Oath Act, 1889 (52 and 53 Vic. C. 10} and the status of the person administering the path
in the latter case being authenticated by any official specified in section 6 of the Commissioners of Oaths

Act, 1889 (52 and 53 Vic. C. 10) or in any relevant Act for the said purpose,

(2} If the company is incorporated in any part of the Commonwealth, the copy of the document shall be
certified as a true copy by-

(a) an official of the Government to whose custody the original of the document is committed; or .
(b) a Notary (Public) in that part of the Commonwealth; or

(c) an officer of the company, on oath before a person having authority to administer an oath in that

part of the Commonwealth,

(3) Any altered document delivered to the Registrar should also be duly certified in the manner mentioned

above.

(4) If the Company is incorporated in a country falling outside the Commonwealth, but a party to the Hague
Apostille Convention, 1961~

(a) the copy of the documents shall be certified as a true copy by an official of the Government to
whose custody the original is committed and be duly apostillised in accordance with Hague

Convention;

(b) a list of the directors and the secretary of the Company, if any, the name and address of persons
resident in India, authorized to accept notice on behalf of the Company shall be duly notarized and
be apostillised in the Country of their origin in accordance with Hague Convention;

{c} the signatures and address on the Memorandum of Association and proof of identity, where
required, of foreign nationals seeking to register a company in India shall be notarized before the
notary of the country of their origin and be duly apostillised in accordance with the said Hague

Convention.



44 THE GAZETTE OF INDIA : EXTRAORDINARY [PART [I—SEC. 3(i)]

10. Authentication of translated documents.- (1) All the documents required to be filed with the Registrar
by the foreign companies shall be in English language and where any such document is not in English
language, there shall be attached a translation thereof in English language duly certified to be correct in the

manner given in these rules.

{2) Where any such translation is made outside India, it shall be authenticated by the signature and the seal,
if any, of-

(a) the official having custody of the original; or

(b) a Notary (Public) of the country (or patt of the country) where the company is

incorporated:

Provided that where the company is incorporated in a country outside the Commonwealth, the
signature or seal of the person s0 certifying shall be authenticated by a diplomatic or consular
officer empowered in this behalf under section 3 of the Diplomatic and Consular Officers {Oaths
and Fees) Act, 1948, or, where there is no such officer, by any of the officials mentioned in
section 6, of the Commissioners of Qaths Act, 1889 (52 and 53 Vic C 10), or in any relevant Act
for the saxd purpose.
(3) Where such transla_tion is made within India, it shall be authenticated by-
(a) an advocate, attorney or pleader entitled to appear before any High Court; or
(b) an affidavit, of a competent person having, in the opinion of the Registrar, an adequate
knowledge of the language of the original and of English.
11, Documents to be annexed to prospectus.~ The following documents shall be annexed to the

prospectus, namely;-

(a) any consent to the issue of the prospectus required from any person as an expert;
{b) a copy of contracts for appeintment of managing director or manager and in case of a
contract not reduced into writing, a memorandum giving full particulars thereof,
{c) a copy of any other material contracts, not entered in the ordinary course of business,
but entered within preceding two years;
(d) a copy of underwriting agreement; and
(e) a copy of power of attorney, if prospectus is signed through duly authorized agent of
directors,
12. Action for improper use or description as foreign company.- If any person or persons trade or carry
on business in any manner under any name or title or description as a foreign company registered under the

Act or the rules made thereunder, that person or each of those persons shall, unless duly registered as foreign
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company under the Act and rules made thereunder, shall be liable for investigation under section 210 of the
Act and action consequent upon that investigation shall be taken against that person.
13. Issue of Indian Depository Receipts (IDRs).- (1) For the purposes of section 390, no company
incorporated or to be incorporated outside India, whether the company has or has not established, or may or
may not establish, any place of business in India (hereinafter in this rule called ‘issuing company’) shall
make an issue of Indian Depository Receipts (IDRs) unless such company complies with the conditions
mentioned under this rule, in addition to the Securities and Exchange Board of India (Issue of Capital and
Disclosure Requirements) Regulations, 2009 and any directions issued by the Reserve Bank of India. -
Explanation.- For the purposes of this rule, the term “Indian Depository Receipt” (hereinafter referred to as
‘IDR’) means any instrument in the form of a depository receipt created by a Domestic Depository in India
and authorized by a company incorporated outside India making an issue of such depository receipts.
(2) The issuing company shall not issue IDRs unless-
(a} its pre-issue paid-up capital and free reserves are at least US$ 50 million and it has a minimum average
market capitalization (during the last three years) in its parent country of at least US$ 100 million;
{b) it- has been continuously trading on a stock exchange in its parent or home country (the country of
ihcorporation of such company) for at Jeast three immediately preceding years;
{c) it has a track record of distributable profits in terms of section 123 of the Act, for at least three out of
immediately preceding five years; '
(d) It fulfills such other eligibility criteria as may be laid down by the Securities and Exchange Board of
India from time to time in this behalf.
(3) The issuing company shall follow the following procedure for making an issue of IDRs:
{a) the issuing company shall, where required, obtain the necessary approvals or exemptions from
the appropriate authorities from the country of it incorporation under the relevant laws relating to
issue of capital and IDRs,
(b) issuing company shall obtain prior written approval from the Securities and Exchange Board of
India on an application made in this behalf for issue of IDRs along with the issue size.
(¢) an application under clause (b) shall be made to the Securities and Exchange Board of India
(along with draft prospectus) at least ninety days prior to the opening date of the IDRs issue, in such
form , along with such fee and furnishing such information as may be specified by the Securities and
Exchange Board of India from time fo time:
Provided that the issuing company shall aiso file with the Securities and Exchange Board of
India, through a Merchant Banker, a due diligence report along with the application under clause (b)
in the form specified by the Securities and Exchange Board of India,
(d) the Securities and Exchange Board of India may, within a period of thirty days of receipt of an
application under clause (c), call for such fixther information, and explanations, as it may deem
necessary, for disposal of such application and shall dispose the application within a period of thirty

days of receipt of further information or explanation:
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Provided that if within a period of sixty days from the date of submission of application or
draft prospectus, the Securities and Exchange Board of India specifies any changes to be made in the
draft prospectus, the prospectus shall not be filed with the Securities and Exchange Board of India or
Registrar of Companies unless such changes have been incorpomted therein.

{e) the issuing company shall on approval being granted by the Securities and Exchange Board of
India to an application under clause (b), pay to the Securities and Exchange Board of India an issue
fee as may be prescribed from time to time by the Securities and E_xchangé Board of India.

{f) the issning company shall file a prospectus, certified by two avthorized signatories of the issuing
company, one of whom shall be a whole-time director and other the Chief Financial Cfficer; stating
the particuiars of the resolution of the Board by which it was approved with the Securities and
Exchange Board of India and Registrar of Companies, New Delhi before such issue:

Provided that at the time of filing of said prospectus with the Registrar of Companies, New
Delhi, a copy of approval granted by the Securities and Exchange Board of India and the statement
of fees paid by the Issuing Company to the Securities and Exchange Board of India shall also be
attached.

{g) the prospectys to be filed with the Securities and Exchange Board of India and the Registrar of
Companies, New Delhi shali contain the particulars as prescribed in sub-rule (8) and shall be signed
by all the whole-time directors of the issuing company, and the Chief Financial Officer.

(h) the issuing company shall appoint an overseas custodian bank, a Domestic Depository and a
Merchant Banker for the purpose of issue of IDRs,

(i) the issuing company may appoint underwriters registered with the Securities and Exchange
Board of India to underwrite the issue of IDRs.
{j) the issuing company shall deliver the underlying equity shares or cause them to be delivered to an

Overseas Custodian Bank and the said bank shall authorize the domestic depository to issue IDRs.
(k) the issuing company shall obtain in-principle listing permission from one or more stock
exchanges having nationwide frading terminais in India.

Explanation- For the purposes of this rule,-
(i) “Domestic Depository” means custodian of securities registered with the Securities and
Exchange Board of India and authorized by the issuing company to issue IDRs.
(ii) *Merchant Banker” means a Merchant Banker as defined in sub-reguiation {cb) of regulation
2 of the Securities and Exchange Board (Merchant Bankers) Regulations, 1992,
(iii) "Overseas Custodian Bank” means a banking company which is established in a country
outside India and which acts as custodian for the equity shares of Issuing Company, against
which IDRs are proposed 1o be issued by having a custodial arrangement or agreement with the

Domestic Depository or by establishing a place of business in India.
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(4) The Merchant Banker to the issue of IDRs shall deliver for registration the following documents or
information to the Securities and Exchange Board of India and Registrar of Companies at New Delhi,
namely - _
(a} instrument constituting or defining the constitution of the issuing company;
(b) the enactments or provisions having the force of law by or under which the
incorporation of the Issuing company was effected, a copy of such provisions attested by an
officer of the company be annexed;
(c) if the issuing company has established place of business in India, address of its
principal office in India;
(d) if the issuing company does not establish a principal place of business in India, an
address in India where the said instrument, enactments or provision or copies thereof are
available for public inspection, and if these are not in English, a translation thereof certified by
a key managerial personnel of the Issuing company shall be kept for public inspection;
{e) a certified copy of the certificate of incorporation of the issuing company in the
couniry in which it is incorporated,;
() the copies of the agreements entered into between the issuing company, the
overseas custodian bank, the Domestic Depository, which shall inter alia specify the rights to
be passed on to the IDR holders;
(g) if any document or any portion thereof required to be filed with the Securities and
Exchange Board of India or the Registrar of Companies is not in English language, a
transfation of that document or portion thereof in English, certified by a key manageriai
personnel of the company to be correct and attested by an authorized officer of the Embassy or
Consulate of that country in India, shall be attached to each copy of the document.
(5} (a) No application form for the securities of the issuing company shall be issued unless the form is
accompanied by a memorandum containing the salient features of prospectus in the specified form.,
{b} An application form can be issued without the memorandum as specified in clause (a), if it is issued in
connection with an invitation to enter into an underwriting agreement with respect to the IDRs,
(c) The prospectus for subscription of IDRs of the [ssuing company which includes a statement purporting to
be made by an expert shall not be circulated, issued or distributed in India or abroad unless a statement that
the expert has given his written consent to the issue thereof and has not withdrawn such consent before the
delivery of a copy of the prospectus to the Securities and Exchange Board of India and the Registrar of
Companies, New Delhi, appears on the prospecius.
{d} The provisions of the Act shall apply for all liabilities for mis-statements in prospectus or punishment for
fraudulently inducing persons to invest money in IDRs.
{e) The person(s) responsible for issue of the prospectus shall not incur any liability by reason of any non-

compliance with or contravention of any prevision of this rule, if-
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i) as regards any matter not disclosed, he proves that he had no knowledge thereof; or
) the contravention arose in respect of such matters which in the opinion of the Central
Government or the Securities and Exchange Board of India were not material.
(6) (a) A holder of IDRs may transfer the IDRs, maiy ask the Domestic Depository to redeem them or any
person may seek reissuance of IDRs by conversion of underlying equity shares, subject to the provisions of
the Foreign Exchange Management Act, 1999, the Securities and Exchange Board of India Act, 1992, or the
rules, regulations or guidelines issued under these Acts, or any other law for the time being in force';
(t) In case of redemption, Domestic Depository shall request the Overseas Custodian Bank to get the
corresponding underlying equity shares released in favour of the holder of IDRs for being sold directly on
behalf of holder of IDRs, or being transferred in the books of Issuing company in the name of holder of
IDRs and a copy of such request shall be sent to the issuing company for information.
(¢) A holder of IDRs may, at any time, nominate a person to whom his IDRs shall vest in the event of his
death and Form FC-5 may be used for this purpose.
(7) (a) The repatriation of the proceeds of issue of IDRs shall be subject to laws for the time being in force

relating to export of foreign exchange.

(b) The number of underlying equity shares offered in a financial year through IDR offerings shall not
exceed twenty five per cent of the post issue number of equity shares of the company.

(c) Notwithstanding the denomination of securities of an Issuing company, the IDRs issued by it shall be
dencminated in Indian Rupees.

(d) The IDRs issued under this Rule shall be listed on the recognized Stock Exchange(s) in India as specified
in clause (k} of sub-rule (3) and such IDRs may be purchased, possessed and frec.ly transferred by a person
resident in India as defined in section 2(v) of the Foreign Exchange Management Act, 1999, subject to the
provisions of the said Act:

Provided that the IDRs issued by an Issuing coﬁpmy may be purchased, possessed and transferred
by a person other than a person resident in India if such Issuing company obtains specific approval from
Reserve Bank of India in this regard or complies with any policy or guidelines that may be issued by
Reserve Bank of India on the subject matter;

(e} Every issuing company shall comply with such continuous disclosure requirements as may be specified
by the Securities and Exchange Board of India in this regard,

(f) On the receipt of dividend er other corporate action on the IDRs as specified in the agreements between
the Issuing company and the Domestic Depository, the Domestic Depository shall distribute them to the IDR
holders in proportion to their holdings of IDRs.

(8) The prospectus or letter of offer shall, nter alia, contain the following particulars, namely:-

(a) General information-

(i) Name and address of the registered office of the company;
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(i) name and address of the Domestic Depository, the Overseas Custodian Bank with the address of
its office in India, the Merchant Banker, the underwriter to the issue and any other intermediary
which may be appomted in connection with the issue of IDRs;

(i) names and addresses of Stock Exchanges where applications are made or proposed to be

made for listing of the IDRs;

(iv) the provisions relating to punishment for fictitious applications;

{v) statement or declaration for refund of excess subscription;

(vi) declaration about issue of aliotment letters or certificates or IDRs within the stipulated
period;

(vii) date of opening of issue;

{viii) date of closing of issue;

(ix) date of earliest closing of the issue;

(x) declaration by the Merchant Banker with regard to adequacy of resources of underwriters to

discharge their respective obligations, in case of being required to do so;
(i) a statement by the Issuing company that all moneys received out of issue of IDRs shall be
transferred to a separate domestic bank account, name and address of the bank and the nature and

number of the account to which the amount shall be credited;
(xii) the details of proposed utilisation of the proceeds of the IDR issue.
(b) Capital Structure of the Company- The authorized, issued, subscribed and paid-up capital of the
issuing company;
(¢} Terms of the issue-
(1) rights of the IDR holders against the underlying securities;
(i) details of availability of prospectus and forms, i.e., date, time, place etc;
(1ii) amount and mode of payment seeking issue of IDRs; and
(iv) any special tax benefits for the Issuing company and holders of IDRs in India.
(d) Particulars of Issue-
(1) the objects of the issue,
(ii) the cost of the Project, if any; and
(iii) the means of financing the projects, if any including contribution by promaoters.
{(e) Company, Management and Project-
(i) the main objects, history and present business of the company;
(i) the Promoters or parent group or owner group and their background:
Provided that in case thete are no identifiable promoters, the names, addresses and other particulars
as may be specified by the Securities and Exchange Board of India of all the persons who hold five

percent. or more equity share capital of the company shall be disclosed;
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(1ii) the subsidiaries of the company, if any;

(iv) the particulars of the | Management or Board (i.e. Name and complete address(es) of
Directors, Manager, Managing Director or other principal officers of the company);

) the location of the project, if any;

(vi) the details of plant and machinery, infrastructure facilities, technology etc., where
applicable:

(vii) the schedule of implementation of project and progress made so far, if applicable;

{viii) nature of product(s), consumer(s), industrial users;

(ix) the particulars of legal, financial and other defaults, if any;

(x) the risk factors to the issue as perceived,; and

(xi) consent of the Merchant Bankers, Overseas Custodian Bank, the Domestic Depository and

all other intermediaries associated with the issue of IDRs.
(xii) the information, as may be specified by the Securities and Exchange Board of India, in
respect of listing, trading record or history of the Issuing company on all the stock exchanges, whether
situated in its parent country or elsewhere,
(f) Report-
(1) Where the law of a country, in which the Issuing company is incorporated, requires annual statutory
audit of the accounts of the Issuing company, a report by the statutory auditor of the Issuing company, in
such form as may be specified by the Securities and Exchange Board of India on -
(A) the audited financial statements of the Issning company in respect of three financial years
immediately preceding the date of prospectus;
(B) the interim audited financial statements in respect of the petiod ending on a date which is less
than 180 days prior to the date of opening of the issue, if the gap between the ending date of the
latest audited financial statements disclosed under clause (A) and the date of the opening of the issue
is more than 180 days:
Provided that if the gap between such date of latest audited financial statements and the date of
opening of issue is 130 days or less, the requirement under item {B) shall be deemed to be complied
with, if a statement, as may be specified by the Securities and Exchange Board of India, in respect of
material changes in the financial position of Issuing company for such gap is disclosed in the
Prospectus:
Provided further that in case of an Issuing company which is a foreign bank incorporated outside
India and which is regulated by a member of the Bank for International Settlements or a member of
the international Organization of Securities Commissions which is a signatory to a Multilateral
Memorandum of Understanding, the requirement under this paragraph, in vespect of period
beginning with last date of period for which the latest audited financial statements are made and the
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date of opening of the issue shall be satisfied, if the relevant financial statements are based on
limited review report of such statutory auditor;
(1) Where the law of the country, in which the Issuing company is incorporated, does not require annual
statutory audit of the accounts of the Issuing company, a report, in such form as may be specified by the
Securities And Exchange Board of India, certified by a Chartered Accountant in practice within the terms
and meaning of the Chartered Accountants Act, 1949 on - '
(A) the financial statements of the Issuing company, in particular on the profits and losses for each of the
three financial years immediately preceding the date of prospectus and upon the assets and liabilities of the
Tssuing company; and
(B) the interim financial statements in respect of the period ending cn a date which is less than one hundred
and eighty days prior to the date of opening of the issue have to be included in report, if the gap between the
ending date of the latest financial statements disclosed under item (A) and the date of the opening of the
issue is more than one hundred and eighty days:
Provided that if the gap between such date of latest audited financial statements and the date of opening of
issue is one hundred and eighty days or less, the requirement under item (B) shall be deemed to be complied
with if a statement, as may be specified by the Securities And Exchange Board of India, in respect of
changes in the financial position of Issuing company for such gap is disclosed in the Prospectus.
(ifiy  the gap between date of opening of issue and date of reports specified under sub-clauses (i} and (if)
shall not exceed one hundred and twenty days;
(iv)  If the proceeds of the IDR issue are used for investing in other body(ies) corporate, then following
details of such body(ies) corporate shall be given-
(A)  the Name and address(es) of the bodies corporate;
(B) the reports stated in sub-clauses (i) and (ii), as the case may be, in respect of such body (ies)
corporate also.”
(g} Other Information-
(1) the Minimum subscription for the issue;
(11) the fees and expenses payable to the intermediaries involved in the issue of IDRs;
(iii) the declaration with regard to compliance with the Foreign Exchange Management Act, 1999.
(h) Inspection of Documents-
The Place at which inspection of the offer documents, the financial statements and auditor’s report thereof
shall be allowed during the normal business hours; and
(1) any other information as specified by the Securities and Exchange Board of India or the Income-tax

Authorities or the Reserve Bank of India or other regulatory authorities from time to time.
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ANNEXLURE

RM NO. _1 Information to be filed

by foreign company
[Pursuant to section 380(1) (h) of the
Companies Act 2013, and rvie 3(3) of
Companies (Registration of Foreign
Companies) Rules, 2014)

Form language o English o Hindi

Refer the Instruction kit for fillng the form.
1.  *Name of the foreign company |

{3) *150 code of the country where the foreign company Is registered

{b} Name of Country

{c) Registration numbér or GLN | |

Full address of registered or principal office of foreign company

*linel l , :
Line j [

*City

*State ]

*Country | I *Pin code —l
*Telephone number with IS0 Code |

Fax numbar with 15D Code

*amail id f the foraign company , l

4. {g) *Date of establishment of principal place of business in India

{by*Type of office L J

p——

If others, then pravide details I_

{¢) Address of the principa! place of business in india

*Line |

Lineli

*City

*State . |"Pin code l
*Telephone number I I

Fax number

*email id

{d) *Main division ¢f business activity to be carfied out in India

{based on relevant sub class and description given in NiC-2004)
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I

Details of other places of business in India {if any}
Number of such other plages of business in India :
I. {i}*Date of establishment [
{if) *Type of office -
If athers, spectfylr=====_——‘

{iil)Address

B *Line§

tinell

[ “City

j “State *Pin code [

*Tetaphona number | I
Fax number . '

*email id

j (iv) *Business activities to be carried out at such place

6. Particulars of place(s) of business in india estabiished on any earlier occasion(sj other than above (if anyj

Number of such places

1. {i} *Date of establishment I |

{ii) *Type of cffice
If others, specify

{ill) Address

*Line |

Line IT

*City

*State _ *Pin code l
*Telephone number

Fax number

*emall id

{iv) *Business activities to be carried out at such place

{v) {a) *Date of closura of such place of business

{b)*Foretzn company reglstration number of such place




54 THE GAZETTE OF INDIA | EXTRAORDINARY [PART IF—SEC. 3{1)]

7. Detalls of the one or more person(s) resident in India and authorized to accept on behalf of the foreign company

service of process and any notices or other documents required to be served on the forelgn company-

*Number of persons authorized

Particufars of the authorized person

Director ldentification Number {if any) I

*Income tax Permanent Account number {Income-tax PAN) l |

*Name of the person resident in India authorized to accept on behalf of foreign company

*Q Father’s Name o Mother’'s Name o Spouse’s name

*Designation I I

Membership number {In case of Secretary) | J
*Nationality I' I *Date of Birth | 1

If the present nationality is not the nationality of origin,
then specify the naticnality of origin

Number of the passports

e —

Passportnumber[ I Date of issue L

{ssue country L
*Qecupation type O Self Employed O Professional O Homemaker O Student O Serviceman

Area of Occupation | l
If others selected, specify | I

Permanent Address

*Line |

Line [

*City —
*State/Union Territory E : I *Pin code I

*150 Country code D Country

*Phone l Fax

*email ID

*Whether present address is same as the permanent gddress OYes ©No [ Radio button)

Present Address

*Line f

thne H
*City

*Srate/Unlon Territo I.__ ] *Pin code l l
—

*150 Country code

*Phone E b—_l Fax

“Whether the person suthorised has bean appoivied through power of atiomey or by passing the resolution
{0 Power of stiomey {O) Resolstion
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8. Details of the permission obtained from any Authority

Number of authority fram whom approvals taken :]
i)*Name of the Authority r '

iiy *Date of obtaining the approval order
iii}* Order number [

iv)Period of valldity of such permission, if any I

v} *Permission obtained for

Brief particulars of terms and conditions subject to which such permission is given,if any

Other details, if any

{l) *whether the parent company is in operation at the time of making this application ¢ Yes o No
(i} *whether there is any winding up proceedings is pending against the parent company © Yas o No

If yes, mention

. Details of subsidiary, holding or associate companies in India of the foreign company or of any subsidiary or holding '
company of such foreign company or of any firm in India in which such foreign company or its holding or subsidiary
company is a partner:

*Number of such entlties:
Particulars of such entities
L L*CIN/FCRN/LLPIN/Dther Registration Number |

it. *Name of such company or firm

iil. *Whether the company is r J

11. Details of the persons, firms or companies in india which shall be deemed to be the ‘related party’, within tha
meaning of clause 76 of section 2 of the Act, of the forelgn company or of any subsidiary or holding company of such
foreign company or of any firm in which such foreign company or its subsidiary or holding company is a partner,

Number of related parties

Particulars of related parties

I i*DIN/PAN/CIN/FCRN/LLPIN/Other Registration Number I

il. *Name of such company or firm
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_—
l iii. ~Whether the company is

12. {a} *whether the company is falling under section 379 of the Companies Act, 2013 O VYes ONo
{b)If yes, specify the number of such persons covered under section 378 E

§ Particulars of such personis}

*Category [ J

Detalls of the person
Director identification number | _I

*Income tax Permanent Account number {income-tax PAN} l_

*Name of the person
*Q Father’s Name o Mather's Namie o Spouse’s name

*Nationality | }Date of Birth |

*Occupation type O Self d D Professional O Homemaker O Student O Serviceman
Area of Occupation

If others selected, specify | |
*Educationat qualification I l

Permanent Address

*Line

*1S0 Country code I:I

Country I

*Phone Fax |

Mobile

*emall id I ’

*Whather present address is same as the permanent address DYes 0 No( Radio button)

Present Address

*Line | L I

Line 1l l I
i
*State/Union Territory I *Pin code |

*150 Country code :I

Country

*Phone

*Details of companies/ body corporates [
a) CIN/LLPIN/Gther Registration Number
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Name of the company/body corporate I_
Address with contact details

Email D of the company I l

Telephonne number r I

Fax number, if any r

13. Particolars of paymient of stamp duty (Refsr inatraction kit for detalks bafore filing the particylars)

{a;%uumremhw«mmm&( o
paid or to be paic on foreign executsd power of attomey
{oy*Whether stamp duly is io be paid electronically through MCAZ1 sysiem ) Yes O Ma O ¥ot applicable

{i) Betails of stamp duty to ba paid
Amoynt of stamp duty o be paid {in s}

{fi) Provide detmils of stamp duty afreedy paxd

Type of documrmntParticuls rs

Total amount of siamp paid

Mode of payrment of stamp duty

Name of the office of the coliecir of stamps or
preseribad auihonty for stamping in foreign
axecuted documents as per e 18 of the indian

Stamp At

Serm! number of emboszing or siaEMps or freRsry
chaltan number

Pate of payment of stemp duty

Fiace of payment of stamp duty

Attachments
1. *Certified copy of the charter, statutes, or

memorandum and articles of the company or
other instrument constituting or defining the
constitution of the company;
*List of directors and secretary of the foreign
company;
*power of attorney or board resolution in favor of
the authorlzed representative(s);
*Resarve hank of India approval letter;
Particulars of the persens covered u/s 379;
Details of the places of business other than
principal place of business in India;

Details of the places of business established at
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any earlier occasion{s);
Particulars of the authorized representatives;
. Interest of authorized person(s) in other entities;

. barticulars of subsidiary, holding or assoclate
companies of the foreign company in India

. Particulars of related party of the foreign
company.

. Copy of permission letter of other
Autharityls}/Regulator{s};

. Optional attachmentis), if any

Dedlaration

. , *l
[l the authorized representative of the company, hereby certify that [ am authorized by the Board of Directors of the Company
vide resolution number * | __|dated*] | to sign this form and declare that all
the requirements of Companies Act, 2013 and the nules made thereunder in raspect of the subject matter of this form and
matters incidental thereto have been complied with. Itis further declarad and verified that:

1.  Whatever is stated In this form and in the attachments thereto Is true, correct and complete and no Information
material to the subject matter of this form has been suppressed or concealed and is as per the original records
maintained by the promoters subscribing to the Memorandum of Association and Articles of Association.

None of the directors ar the authorised representative in India has ever been convicted or debarred from formation
of companies and management in India or abroad.
All the required attachments have been completely, correctly and legibly attached to this form.

*To be digitally signed by

*Mame of the authorised representative l
*Income Tax PAN of the Authorised representative I I

’: Note: Attention is also drawn to provisions of Section 448 of the Act which provide for punishment for false
statement and certification. j

For otcs ues only:

eForm Servica request numbar (SHNY [:j wForth filing date
This o-Fors is bareby repistered

Digital Kigratne HF the sutherining olfices m
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Return of alteration in the
FORM NO. FC.2 R\ documents filed for

[Pursuant to section 380(3)of the Companies " registration by foreign
Act 2613, and rule 3(4) Companias Y company

(Registration of Foreign Companies) Rules, '

2014}

Form language o English o Hindi
Refar the instruction kit for filing the form.

1. *Foreign company registration number (FCAN)

2. (2) Name of the company

(b} Address of the principal place of business in Indla of the foreign company

{c) email id of the company L

*Type of return
Alteration in charter, statute or memorandum of association or articles of association
Alteration in registered or principa] office of the company in the country of incorporation
Alteratian in places of business in India of the company
Alteration in directors or secretary

Alteration in particulars of company authorized representativel(s)

(a) Date of the board meeting authorizing such alteration, if any

(b) Date of general meeting {if any}

{c ) *Whether there is any material change in the status or affairs of the parent company o Yes oNo

if yes, furnish the brief detsils (attachment required)

{d ) *Whether there is any material change in the cwnership of the parent company o Yes oNo

if yes, furnish the brief details {attachment required)
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Part A: Alteration in charter, statute or memorandum of association or articles of assoclation

5. {a) *Date of alteration

{b) *Brief description of the alteration

‘ (c) *Reason(s) for such alteration
I

l {d} *Type of resolution O Drdinary 9] Special

0 Yes O No
if yes, specify the changed name of the company

I 1

‘ {e) *whether therz is any change in the name of the company
|

PART B : Alteration in registered or principai office of the company in the country of incorporation

6. [a) Address of new registered ar principai office of the campany in the country of incorporation

*Line |

Line il

*City ‘ I
*State ‘ . l
*pin Code| [ *150 country code [:::l

Country I I

*Telephone number with 1SD Code

Fax number with 15D Code

(b} *Date of alteration :

‘ *amall Id of the foreign company I

‘ {c) *Reason of alteration
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PART C : Alteration in the place of business in India of the company

7. Number of alterations

[ {aYWhether the alteration is in respect of

0 Principal place of busingss 0 Dther place(s) of business

(0)Type of aharation

0 Change of address of principal/ other place of business O Cessation to have a such place

{c) Detatils in respect of each alteration-

{i} *Effective date of alteration

{ii) *Reasaon(s) for such afteration

[a)Existing address of the principal/ other place of business of the company

*Line |

Line ll

*City I

*State L
L

+Pin Code

[b) Type of office

:‘ If others, then provide details

New address {In case of change in address)

*Line |

Line 1l
*City
*State

*Pin Code j

Fax No.
*email id |
*Telephone No. |

{v) *Whether any change in the type of office o Yes No
'f yes, then specify the type of office
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fvi) *Whether any approval is requlred for such alteration

0 Yes O No

If vas, Name of the Authority |
Cate of the approval obtained |

Order Number L

{vii) *Whether there is change in the business activities o Yes No

If ves, specify the new business activities

in case of cessation to have a place of business in India, whether the company is stil maintaining any place of

business in India: {radio button) O Yes O No

If yes, total number of such place(s) in India l

Part D : Altaration in the particulars of the directors or secretaries

8 *Number of the alterations |

I. {a) *Alteration In the particulars of-

QO Director 0 Secretary

{b} Particulars of each alteration:

{iy*Date of alteration

{ii) *Brief descriptions of the alteration

{iii)*Reason(s) theraof

Total number of representatives whose particulars has changed D

Particulars of each alteration:
L{i} *Type 5f alteration
@  Appointment of new person authorized to accept service of documents
©  Modification to the particulars of person authorized to accept service of documents

o Cessation of office of person authorized to accept service of documents

{iiy*Effective date of appointment/ modification/ cessation

{iii)*Reason(s) for such appointment/ modification/ cessation
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Director 1dentification Number {if any) r

*Income tax Permanent Account number (Income-tax PAN)

*Name of the person resident in India authorized to accept on behalf of foreign company

l _

*0 Father's Name o Mother’s Name o Spouse’s name

*Dasignation | I
Membership number {In case of Secretary) l
*Nationality | Date of Birth | |

If the present nationality is not the nationality of origin,
then specify the nationality of origin

Number of the passparts l

Passport number Date of issue r

Issue country [

*Occupation type O Self Employed O Professional O Homemaker O Student O Serviceman

Area of Occupation I |
if others selected, specify | Il

Permanent Address

*Line |

Line it

*City l; I
*State/Union Territory

*1SO Country code E l

*Phone l _JFax

*email 10 l

*Whether present address is same as the permanent address DYes 0ONo ( Radio button)

Present Address

*Line

Line il e e e e e e e e e )
*City | |
*State/Union Territory | | *pincode | |

*150 Country code | l Country
“Phone ' JFax r

*Whether the person authorized hes baen appoinied through power of stiomey or by passing the resolution
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Declaration

the autharized representative of the company, hereby certify that | am authorized by the Board of Directors of the Company vide
rasolution number * | | dated* 1o sign this form and declarae that all the
requirements of Companies Act, 2013 and the rules made thereunder in respect of the subject matter of this form and matters
incidental thereta have been complied with, It is further declared and verified that:
1.  Whatever Is stated in this form and in the attachments thereto is true, carrect and complete and no information material
to the subject matter of this form has been suptressed or concealed and is as per the original records maintained by the

pramotars subscribing ta the Memorandum of Association and Articles of Association.
All the required attachments have been completely, correctiy and legibly attachad to this form.

*Authorised representative of the Foreign company

*Income Tax PAN of the Authorised regpresentative

Attachmants:

Cofiy of the Board resolution, If any;
Copy of the general meeting
resolution, if any;

Copy of approval letter, if any;
Translated version of tha documants
{in case it is not in English)
Particulars of alterations in the piace
of business in India of the company
Particulars of alteration in details of
the directors or secretaries
Particuiars of alterations in details of
the company authorized representative
Optlonal attachments, if any.

Note: Attention is also drawn to provisions of Section 448 of the Act which provide for punishment for false statement and
certificatian.

Far offict use Onky:

eF orm Sarvice requist nismber (SANY E::] aF g Mng dato

This p-Form ia hemeby registerad

Giaiial 3igriatune of the KGthoriking officet E

Liate of sipning
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FORMNO. FC-3

|

| fPursuant to section 381 of the Companies

| Act 2013, and ruie & of Companies
{Registration of Foreign Companies)}
Rules, 2014]

|

Annual accounts along with
the list of all principal places
of business in India
established by foreign
company

Form language o English o Hindi
Refer the instruction kit for filing the form,

*Foreign company registration number (FCRN) |

{a) Name of the company L

(b} Address of the registered or principal place of foreign company

{t) email id of the company r

a) *wWhether the company is still maintaining any place of business inIndia o Yes o No

bl If yes, Total number of principal piace(s) of business in India

3,/a} "Period of annual accounts From | To
(ODMMIYY YY)
{B}* Bata of signing of mepart on tha aniusl ncocouwnds Dy the audiions

4. *particulars of the annual accounts of the company
Fart - A BALANCE SMEET

Particulers @ Rs. ")

FIgUTes a8 sl o ent of
(Current fiowncisl yoar)

L_______]mmmwm

Sources of kunds

Capital :iﬁé,luding fmdi rnceived
from parent company)

Heserves and surplus

Secured loans

Unsecured loaiis

1534 47 [ In—g
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Capital work-in-prograss

lrvestments

Ceferred tax assats (Net}

[~ Tarrerd ussaty, loans and
sdvantes

(=) nveniories

(b} Sundey deblors

(o) Cash and hank. halanoes

{d) Othar sarrant asssis

() Lonns snd advanoes
provisions
{u} Linbikties
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Part- B STATEMENT OF PROFIT AND LOSS (in relation to the business carried in India)

Figires for the period Figures for e period

Revenue fram Indian operations
(i} Sele of goods manutactured

(i} Sabe of goods raded

Yiil) Sale or supply of services
1 {1y Other Income (from Indian operations)

othl Revenas {i + h)

! ()

(W) Total Expenses Incurred

| Proti before excoptionl and
| extraordinary terma snd tax [5-IV)

i Exceptional & extravedingty tems
1 Profit befoce taxation (V-Vi)

| Taxation
Profit after tax (vit-vi

(X) ] Profit as per Section 198

5. List of all principal places of business in India as on the balance sheet date
i. ({a)*Date of establishment L ]

(b}*Type of office i l
If others, specify |

(c) *Address

*tinel

Lime Hi

*City

*State

Country*fPin | Code
*Telephone Number L Fax No.

*email id
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Attachments

*Copy of latest consalidated financlal statement of
parent company;
*Copy of halance sheet and profit and loss a¢count duly
authenticated under section 381{1);
Statement of related party transactions as per rule
a(2)(a);
Statement of repatrlatian of profits as per rule 4(2){b);
statement of transfer of funds as per rule 4{2){c);
Approval letter obitained for every establishment;
Optional attachments, if any.

Declaration

i~ l
the authorized representative of the company, hereby certify that | am authorized by the Board of Directors of the Company  vide
resolution number ¥ ]  dated* | hl | to sign this form and declare that all the
requirements of Companies Act, 2013 and the rules made thereunder in respect of the subject matter of this form and matters incidental |
thereto have been complied with. It is further declared and verified that;

1. Whatever is stated in this form and in the attachments thereto is true, correct and complete and no information material to the
subject matter of this form has been suppressed or concealed and is as per the ariginal records maintained by the promaoters
subscribing to the Memorandurn of Association and Articles of Association.

2. All the required attachments have baen completealy, correctly and legibly attached to this form.

*To be digitally signed by

*Name of the authgrised representative

*Incorne Tax PAN of the Authorised representative

Note: Attention is also drawn to provisions of Section 448 of the Act which provide for punishment for false statement and certification. |

This eForm has been taken on file maintained hy the registrar of companies through slectronic mode and on
the basis of statement of correctness given by the company
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FORM FC-4
[Pursuant to Saction 3B4(2) of the Companies
Act 2013 and rule 7 of Companies

(Registration of Foreign Companies) Rulas,
2014])

Form language o English o Hindi
Refer the instruction kit for filing the form.

1.+ Foreign compasy registration numbes
2.3). Name of the company [

). Address of Registered Office of the foreign company

3, a). *Whether any parn of the regisier of members of debentres ket in India

O Yes O no

b}, Wyes, address ¢f the place in which the part of the register i kept

Line {

Line {

{c) City

{d). State

{ay. Pin ¢code

4. * Date of balance sheet (st day of financial year of the company) | | oommprYYYy

5. *Principal business activities of the company

All the business activities contributing 20 % or more of the total turnover of the company shall be stated

S. No. Business activities

Turnover as % to total sales /

turnover of the company
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6. Details of subsidiary, holding or associate companies in India of the foreign company or of any subsidiary or holding company of
such fareign company or of any firm in India in which such forelgn company or its holding or subsidiary company Is & partner

*Number of such entities r__—l

Particulars of such entities

I {).*CIN/FCRN/LLPIN/Other Registration Number |

{ii}. *Name of such company or firm

iit.*Whether the company is r

Summary of share capital, debentares and other securities
7. (i} Authorised share capital

is}. Authorised share capital | tnumber of shares) |
divided into:

Clg3s of shares Number of shares Nominal value {inp RS.)

{b) Particulars of authorized Indian Depository Raceipts
Total number of IDRs ' Nominal value per IDR [

Total amount of IDRs r

{ii} Subscribed share capital
(&). Number of shares of eiach Class taken

{b}. Numniber of shares of gach class issued Cias= of sharas
subject to payment whoily in cash

{c). Number of shares of sach ctasa issued ' Class of shares
as fully paid-up for @ considaration othar
than gash
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cash and extent to which pach such share Is so paid-up
Ciass of shares Number of sharea Paid-up value per shara

(#). Number of sharas {if any} of aach class issued Class of shates

@t discount

{Ty. Amount of discount on the issue which has not been wiitten off {in Rs.) |

{g) Particulars of authorized Indian Depository Receipts

Total number of IDRs l —INominaI value per IDR r

Total amount of IDRs |

tiii} Called up share capital

{a). Amourd calied up on number of shares of cach ciass

Class Of shares Number of shares Cakad up vahie per share

(b). Total amount of cails received, inciuding payment on application and aliotment and any sums
receivad on sharas forfatted {in Rs.} [ J

(c). Toial amount {f any) agireed v be congidered as pak] on number of shares of each ciass issued as
fully pald-up for a congideration other than cash (n R3) l_ ] on

Numbar of shares Class of shares
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(dy. Tota amount {if any) agreed to he considered as paid on number of shates of each ciass issued a8
party paid-up for a consideration other than eash (in Rs.) | on

Number of shares Clats of shares

{e). Tatal amount of cadis unpaid (N Rs.)

{f} Particulars of authorized Indian Depository Receipts

Total number of IDRs ] )Nominal value per IDR
Total arount of IDRs L J

g. Totat number of shares of each class forfeited
Number of shares Ciass of shares

9. Total amount paid (if any) on shares forfeflsd {in Rs.} |

10. Total amount of shares for which share warrants {o bearer ame outstanding  {in Rs.} I

11, Total amount of share warrants 1o hearer issued ang surrendered respectively since the date up to which the iast
refirn was made

(3). tssued {in Rs.) B ]

(b). Sumendered  (in Rs. [ |

12. The shareholding pattern of the company

S. No, | Category of share holders Shares held at the | Shares held at the end | Percentage (%)
beginning of the year | of the year change in the
shareholding

Government{Central and State)
Government Companies

Public financial institutions

Nationalized or other bank(s)
Mutual Funds
Venture Capital

Foreign haldings (Foreign
Institutional Investors, Foreign
companies, Non-resident Indians,
Foreign financlal institutions or
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Overseas corporate bodies)

8. Bodies Corporate (not mentioned
above)

9, Directors cr relatives of directors

10 Other top Fifty shareholders (other

than mentlonad above)
Others
Total
Total number of sharehciders

13. Total amount of debentures and other securities outstanding (in Rs.)

(a} (i) Number of debentures L A L 1

{ii) MNomina! value per debenture {in Rs.} [ l

{iii) Total amount of debentures (in Rs.) ' I

(b} Amount of other securities

Total amount

Number of securities Nominal value

Class of securities

14411 Total amount of the sums {if any) paid by way of commission in respect of any shares or debentures andd other wecurithes

{inRs.} r —'

{i). Total amount of the sums {if any) aowed by way of disoount in respect of any debentures since the date up 1o which
the last retum was made {in Rs.) f ]

15. {a) * Whether the company Is falling under section 379 of the Companies Act, 2013 OVYes QO HNo

{b)(i} If yes, specify the number of such persons covered under section 379 I l

Particulars of such person(s)

*Category L
Details of the person

Director identification number l |

*|ncome tax Permanent Account number {(Income-tax PAN) [

*Name of the person :

L )
*D Father's Name ¢ Mother's Name o Spouse’s name : j
“Nationality |_ | pateotainn [ |

*Qccupation type O Self Employed © Professional O Homemaker Q Student O Serviceman
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Area of Occupation
If others selected, specify

*Educational qualification

Permanent Address

*Line |

Linell I
oy (o0— ]
*State /Union Territory ' ' *Pin code I I

*150 Country code E:

Country _ l
*Phone | Fax

Mobile [_—_ﬁ

*email id [

*Whether present address is same as the permanent address oYes NGO { Radio button)

Present Address

*Line | L

Linell L

*City
*statefUnion Territory [ | *Pincode r

*150 Country code l:l

Country

*Phone

*Details of companies/ body corporates

a) CIN/LLPIN/Other Registration Number
by Name of the company/body corporate
<) Address with contact detaiis

Email 1D of the company |

Telephonne numbarL J

Fax number, if any l l

16. Indebtedness of the Company for which charge has been created on tha properties in India requiring registration of charges under
Section 384 and Chapter Vi of the Act

Particulars Amount Name of the property(s) charged

indebtedness at the beginning of the year

i) Principal Amount

i) Interest due but not paid
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iii} Interest accrued but not dus

Total (I + ¥ + iii)

Total amount of charge created during the year

Total amount of charge satisfied during the year

Indebtedness at the end of the year

i} Principal Amount

i) Interest due but not paid

iil) Interest accrued but not due

Total (i Hi +iii)

Attachments

1. *Details of Promoters , Directors and Key managerial
personnel and changes thereln since close of previous
financial year;
*Details of directors and key managerial personnel and their
reamuneration;
*Details of the meeting of the members or class thereof,
board and its varicus committees along with attendance
details;
*Particulars of members and debenture holders along with
changes therein since the clase of previous financial year;
Particulars of Holding, subsidiary and asscciate companies
and firms;
Details of Penalties / punishment/ Compounding of
offences, if any;
Dptional attachment(s), {if any).

Dedaration

the authorized rEPrESI’]manthﬂ_mmnanL_ilEreby certify that | am authorized by the Board of Directers of the Company vide §
resolution number * dated* | ]} and declare that all the requirements of
Companies Act, 2013 and the rules made thereunder in respect of the subject matter of this form and matters incidental thereto have
been complied with. It is further declared and verified that:
I.  Whatever is stated in this form and in the attachments thereto is true, correct and complete and no information material to the
subject matter of this form has been suppressed or concealed and is as per the original records maintained by the promoters

subscribing to the Memorandum of Association and Articles of Association.
2. All the required attachments have been completely, correctly and legibly attached to this form,

*To be digitally sighed by

Name of the authorised representative

income Tax PAN of the Authorised representative |

Note:Attention is also drawn to provisions of Section 448 of the Act which provide for punishment for false statement and certification.
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For office use only:

eForm Service request number (SRN)
This e-Form is herehy registered
Digitai signature of the suthorsing officer

Date of sighing
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“Form FC-5
Nomination by IDR Holder
[Pursuant to section 390 and rule 13(6)(c) of Companies (Registration of Foreign
~ Companles) Rules, 2014]

1. Name of the foreign company:

2. (a) ISO code of the country where the foreign company Is registered:

(b) Name of Country:
(c) Registration / GLN No.

3. Full address of registered or principal office of foreign company:
Address: Line I
Line II
City
State
Country
Pin code
Telephone No. with ISD Code.
Fax No. with ISD Code
E-mail id
4. Details of IDRs held by the IDR holder
5. Name and details of the Naminee to whom IDRs held by the holder shall vest |
in the event of death of the holder : |
a. Name of the nominee:
. Father/Husband name:
. Date of Birth:
. Gender:
. PAN:
Full Address:
Declaration
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. number of IDRs distinctive number as given herein above do
hereby nominate the above person whose particulars are given herein above who|
shall hold such IDRs held by me even in the event of my death. I am giving this
declaration out of own volition and free will, without any under influence or duress

and this nomination shall be final unless it is revoked by me in future by nominating

another person.
Signature

[FN 1/23/2013-CL-V]

RENUKA KUMAR, Jt. Secy.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-1 10064
and Published by the Controller of Publications, Delhi-110054



